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3¢ /ORDER

PER MANU KUMAR GIRI (Judicial Member)

This appeal by the assessee is arising out of the order of the Commissioner of
Income Tax (Appeals), National Faceless Appeal Centre (NFAC), Delhi in order
No.ITBA/NFAC/S/250/2023-24/1059599610 (1) dated 11.01.2024. The assessment
was framed by the Additional/Joint/Deputy/Assistant Commissioner of Income Tax/
Income-tax Officer, National e-Assessment Centre, Delhi u/s.143(3) r.w.s. 143(3A)
& 143(3B) of the Income Tax Act, 1961 (hereinafter the ‘Act’) for the assessment

year 2018-19 vide order dated 109.02.2021
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2. At the outset, it is noted that the assessee has opted for solution of dispute
under the Direct Tax Vivad Se Vishwas Scheme (DTVSV), 2024. Assessee also
submitted Form 1 DTVSV dated 10.10.2024 vide e-Filing Acknowledgement Number

596869330101024.

3. Accordingly, noting the fact that the assessee is opted for resolution of
dispute under Direct Tax Vivad Se Vishwas Scheme (DTVSV), 2024 in the present

appeal, we treat this appeal being disposed of as withdrawn.

4. The assessee is given liberty for restoration of the present appeal in case the
resolution of dispute under Direct Tax Vivad Se Vishwas Scheme (DTVSV), 2024 is
failed.

5. In the result, the appeal of the assessee (ITA No.1853/Chny/2024) is

disposed of by treating the same as withdrawn.

Order pronounced in the court on 23rd day of October, 2024 at Chennai.
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